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CENTRAL ﬁpﬁINISTRATIUE TRIBUNAL

PRINCIPAL BENCH
NEW DELHI

’ 0,A.No,9/1989

New Delhiy this / &

“1

day of February, 1994.

Hon'ble Shri C.J.Foy, Member {(3J)
Hen'ble Shri F.T.Thiruvengadam, Member (A)

Syeed Ahmad
s/o Shri Gulam Mohamad .
R/D F.K.139
Vishva Karma Nagar,
" 5hahdara, Delhi-110032

N
(By shri 61,?5\dvocate)

..Applicdnf

{'..r’(\:—,'< AT

’ d

Versus

1. The Jecretary,
Ministry of Health &
Family delfare,
Govt. of India,
Nirman Bhduan, New Delhl.

2. The Director,
Central Govt. Health Services,
Nirmah Bhawan, New Delhi.

3., The Deputy Uirector,
C.G.H.5,, Nirman Bhauan,
New Delhi.

4. The Administrative Officer(CZ)
C.GuHo54y, Nirman Bhawan, ' !
New Delhi.

- b, Kausaf Noor, Unani Pharmacist,
C.G.H.S,, Sarojani Nagar, '
New Delhi.

6. Akhlaqu Ahmad, Unani Pharmacist, !
C.G.H.5,, sarojani Nagar,
New Delhi,

: ..Respondente.
(By Shri P.P,Khurana, Advocatea)

URCER
(deliversd by Hon'ble 3hri P.T.Thiruvengadam, Nember(A)

| An advertisement was published ie Employment_
News ueskly (Goet. of India‘Pubiicaticns)'Fcr t he
appointmant for the post of Pharmacist (Unani) uneer
Central Govt., Health Services, Delhi on 2=-6-1984,
The qualificaticn prescribed for the post stqtes,
amcng others, the FolloU1ng.—
"Mat riculaticn with

equivalent Urienta
Arabic/Persian."

proflclency in Urdu or
1 qualification in Urdu/

wq‘(»’
The applicant fas obtained the Qualification Adih-g-Mahir
A
, .
granted by Jamia Urdu, Aligarh dpplied for the abbue
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poat.. He fulfilled the other requirements. He was
called for interuieu on 23-12-1984 and was hpping

to be given the offer of appointment. Since no suchl

of fer was made, he remined the respondents who gave

him a letter dat ed 26=-9-1586 stating t hdt t he appllcdnt
was not selected due to 1nadequate qua11F1Cdt1un
pObseSﬂed by him. On furt her representaticn by'the;
applicant, ~he was adv1sed by t he Admlnlstrdtlue DFFlcer,
C;G.H.d. in letter dated 6-1@-1988 as undera-—

eference your letter d.ted S5-8-88 regarding
appuintment under C.G.H.5.Delhi.

In this CCHHuCthH it is 1nformed that the
qualificaticn 'AdiG-E-Mahir' although
recognised for the purpose of employmant

to the posts which require knouwledge of Urdu-
of Intermediate Standard, is not treated
equivalent to matriculation, the basic
qualificat ion prescribed for appointment

to the post of Pharmacist (Unani). Therefore
it is not possible to accede to your request
for appointment as Pharmacist {(Unani)."

2 This 0.A. has been filed praying for a direct'ion
to the respondents to issue appointment letter in
favour of the appliCdnt for the post of Pharmacist
(Unani). The short p01nt for oonsideration is bh&t

the qudllflcatlon posseaseo by the dppllc nt satlsfles

the stipulation made in the advertisement. The case

of the applicant is that AHib~E~Mahir awarded by Jamia

Urdu, Aligarh is equivalent to matriculaticn with

proficiency in Urdu, Peldqance has been placed on

the letter 1ssued by the Centrdl Council of Indian

Ned1c1ne listing out the varicus Oriental qualifications

under equivalence (hlgh bchuol/lntermedldte) fer the
P wuss‘u-\q Cotrse

purpocss of &ﬁﬁvtﬁ?fents to the B.U.M. a. In this

letter dated 14-5-87 addressed to the S#ganising'

Secretary, All India Unani Tibbi Conference, Adib—E;

Mahir Jamia Urdy Aligarh is shuwn as equivalent to

high school/35LC/matriec for the purpose of admission

to the Unani degree course,

3, Un the other hand, the learned caunsel of
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t he respondanté refarred to the counter filed
L"‘ S (jj#\/i&l [ . ‘ i
wherein the Department made a reference to the
A é P .

. - oA
Ministry of Education & Culture as well Deptt.

-
of Personnel & Administrative Reforms. In these

references, clarification with regard to ddib=f-
Mahir was sought. D.P.& A,K, intiﬁatsd t hat
Adibi-E-Mahir qualification of Jamia<E=Urdu,Aligarh

hdas bzen recognised as quinlent to Urdu of '
intermedi;te standard and not fullfledged intermediate

or matriculation.

4. The respcndents have also attached a copy

of DOP&AR Memcrandum ddted 28-6-7B wherein the

'-Follouing has been'incorporatéd:-»

"The undsrsigned is direscted to say that on

the recommendaticns of the Board of Assessment
for Educaticnal UQualidications, the Government
of India have decided to recognise the frllowing
courses offered by the Jamia Urdu, Aligarh

fer the purposes of employment under the Central
Government: . g

Name_cof the Certificate Nature of recognition

_hdeeb E£xamination Recognised for the purposes

L of employment tc the posts
which requirs .knowledge of :
Urdu of High 3ehool/MatTiculat ion
Standard, ’ '

Adeeb=g-Mahir Recognised for the purposes of
employment to the posts which
require knowledge of Urdu of
Intermediate Standard."

5. It was further drgued that the Central Council

of Indian Medicine is not the competent agency to

prescribs educaticnal qualification for making

-appointment tuv various posts under Centr%l/State

Governments. The Council has treated the qualification
of.ﬂdib-E—M:hir from Hiigarh equivalent to the
mdtrichAtiun'for the porposes of admissionito.

various Uhdni courses. Juch squaticn cannot be

extended for other purposss.

6. We have hkdrd both the counsels. -We find t hat
there is nothing on record to establish that ths

qualification of Adibi-E -Mahip of-Hligarh gap be
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sequated to matriculation. This quaulificaticn Serves
only as a substitute for Urdu st matriculatiocn or
gven intermediate level. IHence we do not sese 4ny
force in the contenticn of the applicant that his
non=select ion on grounds of inadequats gualificaticn
is illegdl."

7. In the circumstances, the 0.A. is dismissed.

Ther=z will be no order a4s to.costs,

?) e
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(F.T.THIRUVENGADAM) - (c.7.R0Y) -)
Member (A). Member ¢J)



